FORM - A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF GRID INDUSTRIES PRIVATE

LIMITED
 Relevant Particulars -, e
1. | Name of Corporate Debtor GRID INDUSTRIES PRIVATE LIMITED
2. | Date of Incorporation of Corporate Debtor | 07" March 2013
3 mthority under Corporate Debtor is Registrar of Companies — Delhi under
| | Incorporated / Registered Companies Act 1956
4. | Corporate Identity Number / Limited Liability | U27100HR2013PTC048518
| +Identiﬁcation Number of Corporate Debtor l .
5. | Address of the Registered Office and Principal | Registered Office:
Office (If Any) of Corporate Debtor Plot No. 63, Sector 5, IMT-Manesar, Gurugram
l (Gurgaon)-122050, Haryana, India
6 ] Insolvency Commencement date in respect of | 6"'March, 2023
Corporate Debtor (order copy received on 7™
| March, 2023) - _ ' s - -
7 { Estimated Date of closure of Insolvency 02" Sept 2023
Resolution Process s
8. | Name and Registration Number of The Interim ! Gaurav Gupta
' Resolution Professional Reg. No: IBBI/IPA-001/1P-00556/2017-
| o 18/10986
9. | Address and Email of The Interim Resolution | 203, Savitri Complex-1,
Professional as registered with Board Near Dholewal Chowk, Ludhiana-141003,
B Punjab.Email:IP.GRIDINDUS@GMAIL.COM
| 10. | Address and Email to be used for 203, Savitri Complex-1,
correspondence with Interim Resolution Near Dholewal Chowk, Ludhiana-141003,
Professional | - Punjab. Email:IP.GRIDINDUS@GMAIL.COM |
11. h Last date for submission of claims 22" March 2023 (14 days from date of receipt of
order)
| 12. | Classes of Creditors, if any, under clause (b) of | Nil
sub section (6A) of Section 21, ascertained by
 the Interim Resolution Professional ~ :
| 13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorized Representative of
' Creditors in a class
| (Three names for each class) Sy
' 14. | a) Relevant forms and b) Details of Authorized | a) Relevant forms: a ]
| representatives are available at forms can be downloaded from the website of |
| J IBBIhttps://ibbi.gov.in./downloadform.html
b) Details of Authorized representative- Not
| 5§ .= A applicable. |

o

- g

GAURAV GUPTA
Insolvency Professional

(IBBI/IPA-OOI/IP-POOSSG/
2017-18/10986)



{ Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process against GRID INDUSTRIES
PRIVATE LIMITED on date 06/03/2023. (The certified copy of the said order was made
available on 07/03/2023).

7. The creditors of GRID INDUSTRIES PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 22" March 2023 to the Resolution Professional (RP) at
the address mentioned against item no. 10.

3. The financial Creditors shall submit their claims with proof by electronic means only. All
other creditors may submit their claims with proof in person, by registered post or by

electronic means.

4. A financial creditor belonging to a class as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class] in Form

CA.
5 Submission of false or misleading proofs of claim shall attract penalties.

Date: 10/03/2023

Place: Ludhiana (Interim Resolution Professional of

GRID INDUSTRIES PRIVATE LIMITED)
IBBI/IPA-001/TP-00556/2017-18/10986
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FORM NO. URC-2
Advertisement giving notice about
reglstration under Part | of Chapter XXl
[Pursuart o section 374 | b) of the
Companies Act. 2013 and rule 4 (1) of the
Companies {Authorized to Register)
Rubes, 2014]

1. Motice is heraby given that in pursuancs o
sub-zection (2) of sectien 386 of the
Companies Acl. 2013, an application has
been made 1o the Registrar of Delhi &
Haryana, that Mis ANAND S0M5 GOYAL
SONS ZAVERI a partnership firm may be
registered under Part | of Chapler X ol the
Companies &t 2013, a5 a company limitad
by zhares [proposed to be registered under

Aditya Birla Money Ltd.
[

egd. Office: Indian Rayon Compourd, Veraval = 362266, Gujarat
CIN VST GI20NPLOCSES196; Emadl! cara. stochaands seuriios@adilyabirlscapeal com
Website: www adibyabifdamoney.com, Tel. #81-44-20800000 ; Fax: #81-44-28200835

NOTICE

Multi Commodity Exchange of India Limited (MCX] Membership No: 28730 and Membser of Nabonal Commaodidy &
Derivatives Exchange Limited (NCDEX) Membarship Mo, 00158 and Stock Broksr SEBEI Reqgistration Mumber:
INZ0001 T 2636

This is ta infarm that we have terminated ! cancalled the registration of the below mentioned Authorised Peraon (AF),

AP
Registration No.

| ADITYA BIRLA
oo CAPITAL

Y TTTEE. el 0 TR VSl S T Tl

OSBI

@ KERALA WATER AUTHORITY LRI

Jal Jeevan Mission (JJM)-JUM-CWSS to Idukki- Kanjikuzhi, Vazhathope, Mariyapuram,Kamakshi,
Vathikudy and Vannapuram (Part) Panchayaths in Idukki District-Supply and laying distribution|
system and Providing FHTCs in Vannappuram Panchayath-Pipeline Work.EMD : Rs. 500000 ,
Tender fee : Rs. 16540, Last Date for submitting Tender : 30-03-2023 04:00:pm

Phone : 04852835637

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in
KWA-JB-GL-6-1759-2022-23

Estate Department,
Global IT Centre, Sector 11, CBD Belapur, Mavi Mumbai - 400614

NOTICE INVITING TENDER

State Bank of India invites RFP for Hiring of Electrical Consultants
{Consuiting Firm) for Replacement of Electrical Sub-5tation Equipment
(Under Buy-Back) at State Bank Glebal IT Centre [SBI, GITC), Belapur,
Mawvi Mumbai - 400614. For details and corrigendum issued in future,
if any, please refer bank's website https:bank.sbifweb/sbi-in-the-

Superintending Engineer

PH Circle Trade Name

of AP

Name of Address of AP

Authorised Parson

news/procurement-news Muvattupuzhy the: rkame of GOYAL SONS RETAIL PRIVATE
Last Date: 29.03.2023 YASHPAL YASHPAL Gurunanak Colony, Pehowa Kurukshetra, NCDEX: 121040 LIMITED] _
eal e Pehowa - 136128, Haryana MCX 131943 2, Theprincipal objects of the company are
Place: Navi Mumbai a5 tollows
Date: 09.03.202% Deputy General Manager [F&OA) Fleass note that above mentioned AP is no longar associated with us. Any parson henceforth dealing wilh above g Redail sale of jpwellery and imitation jewel ery,
- mentionAF should do so at their own risk. Aditya Birla Money Limited shall not be liable for any dealing with her. b) Fashion design relsed to textles, wearng

apparel, shoes. jewalry, fenilune, and other

Ao Birla M Limited
Byn. SR maney Lamem fashion goods as well as other personal or
hipusehald goods,

| IMPORTANT l g Whalesale of precious mefals and jewallery.

3. Acopy of the dealt memarandum and articles
ol assaciaon of e propesed campany may
be inspacted at tha registarad office at
Bailding Mo. 2, Ground Floor, Erishna Magar
Opp PLA Market, Delhi Road, Hisar
Haryana-125001 and at {he Carporate
Cffica at Anand Bhawan. 185272, Mohalla
Ramgura, Hissar — 1250{1

. Motica is haraby givan thatl any parson
objecing to this spplicelicn may communicate
thesr abgection in widing to the Registrar 2t
Cendral Registration Centre [CRC), Indan
Instfuta of Conporate Affars (IICA), Plet Mo.
B, ¥, 8, Sector-5, IMT Manasar, District

Date: 08.03.2023

(This is only an advertisement for information purposes and is nol 8 prospecius announcement)

BRIGHT OUTDOOR MEDIA LIMITED §

Corporale ldentification Number: U7 4300MH2005PLE156444

Our company was originally incorporated as a Private Limited Company under tha name "Bright Outdoor Media Private Limited” under the provisions of the Companies Act,
1956 vide Certificate of Incorporation issued by the Assistant Registrar of Companies, Maharashtra, Mumbai. on September 29, 2005. uhsequegtclly. our Gompany was
converted to Public Limited Company and the name of our Company was changed to “Bright Outdeor Media Limited” vide Special Resolution passed by the Shareholders

POSSESSION NOTICE - {fer immoevable praperty) Rule B-{1)
VWharaas, the undersigned being the Authorizad Crfficar of IIFL Homa Financa Limitad {Formeely knoan as india Infofing
Hausing Finenca Lid.} (IIFL HFL) undier the Sacuri=ation ard Reconstruction of Finencial Assats and Enforcement of
Securty imlerest Act 2002 and in exercisa of powers confamed undar saction 13012) read with Fube 3 of the Security
Irtarast [Enforcemant] Rules 2002, & Demand Mofice was isswed by the Authansed Officer of the company o the
bomrowers | co-bomawers mentionad herein below o rapay the amount mentcred in e nolcewithin G0 days from the
diate af recaipt of the said ralies, The barewer having Talled o repay the amaurd, notice i hereby given 1o 1he borower
and thie ibdiz in general that Bhe urdersgned has laken passession of the property described hersin below in exerise
ol poswers confermed or him under Seclion 1304) of e Srid At read with Rule 8 of e Saad noles The barmower in paricular
arel e puislc in penecal ane Feseby caulianed nid & deal wilk the propedy and any dealirgs wilh Be propery wil ba
subject to fiwe charge al IF L HFL for an amaunt asmenfonad bemein under withinbares| hanaon,
"The baroswer's attertian is nvited 1o prossians of sub-section (8} of section 13 af the Agt, If the borower claars the
s al the “IFL HFL® ogether with all costs, charpes and expanses incumed, atany lime bedone e dale Toed for s
of rangher, thi Sefuned dssets shall ned b sokl ar ranstemed by TIFL HFL® and no Birher Shep shall be takan by "lFL
HFL™ for Irarshar or saleal e secuned assels

e BRIGHT

THITEC L | RN

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or | | 4
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers

at the Extra-Ordinary General Meeting of our Company held on October 24, 2022. The fresh Certificate of Incorporation consequent to conversion was issuad on November
24, 2022 by the Registrar of Companies, Maharashira, Mumbai. The Corporate Identification Number of our Company is UT4300MH2005PLCT56444. For further details
an incorporation and registered office of our Company, sea "History and Certain Corporate Malfters ™ beginning on page 135 of this Prospectus.
Registered Office: 801, Bth Floor, Crescent Tower, Near Morya House, Fame Infinity Mall, Off New Link Road, Andneri (West). Mumbai 400 053, Maharashtra, India;
Tel: 022 - 6714 0000 | E-mail: investori@brightoutdoor com | Website: www.brightoutdoor.com
Contact Person: Khyati Mishra, Company Secretary and Compliance Officer

PROMOTERS OF OUR COMPANY: YOGESH JIWANLAL LAKHANI AND JAGRUTI YOGESH LAKHANI gﬂ“"‘ ":r‘ﬂ? Description of secansd “_""“f""‘"‘“"““""'“”"' T"‘“‘éﬂ‘:?;ﬁf“ ﬂm"f Date of or Publications. We therefore Gurgaon (Haryana), Pin Code-122050
HESIE Al ehat piece ard parcel of | H. Mo. B-20500 Oid, mand g agsion witkin fwenty-cne dave from tha dale of
THE IEEUE Ludhiana BRANCH | 40 New B-205077 Land area acdmeasuing 927 |[Rs. 18,36,682/- Notice recommend  that _ rea‘_j?rs puslicatian -::I!rﬂ'r':s. nmi:re with 3 copy 1o the

Mr. Gurigj Singh, brs. | 3q. FL, Super Buill-up aren admessurng 582 |(Rupees Eighteen| 21-Dac- D6-Mar-73 make necessary inquiries company at its registenad affice -

INITIAL PUBLIC OFFERING OF 38,00,000 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH ("EQUITY SHARES™) OF BRIGHT OUTDOOR MEDIALIMITED ("BRIGHT"
OR “OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF T146/-PER EQUITY SHARE (INCLUDING A PREMIUM DF 2136/- PER EQUITY SHARE) (“ISSUE
PRICE") AGGREGATING 75,548.00 LAKHS (“THE ISSUE™) OF WHICH UP TO 1,94,000 EQUITY SHARES AGGREGATING TO 7283.24 LAKHS WILL BE RESERVED FOR
SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION™). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE. ISSUE
OF 36,06,000 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH AT AN ISSUE PRICE OF ¥146/- PER EQUITY SHARE AGGREGATING TO ¥5,264.76 LAKHS ("NET
ISSUE"). THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 27.28% AND 25.89% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR
FURTHER DETAILS, PLEASE REFER TO CHAPTER TITLED “TERMS OF THE ISSUE" BEGINMNING ON PAGE 222 OF THIS PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥10/- AND THE ISSUE PRICE IS 14.60 TIMES OF THE FACE VALUE

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2018 AS AMENDED (“SEBI (ICOR) REGULATIONS"). IN TERMS OF RULE 19{2)(b)(i) OF THE SECURITIES CONTRACTS (REGULATION) RULES,
1957, AS AMENDED, THIS IS AN ISSUE FOR AT LEAST 25% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. THIS ISSUE 15 A FIXED
PRICE 1SSUE AND ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS. FOR
FURTHER DETAILS, PLEASE REFER CHAPTER TITLED "ISSUE PROCEDURE™ BEGINWING ON PAGE 232 OF THE PROSPECTUS.

FIXED PRICE ISSUE AT X146/- PER EQUITY SHARE

Reetu Rani and Han | 3, Ft, Wakia Peera Banda, Luchana, sadi |Lakh Thirly Six| 2007
Dm Impex [Prospeet | abdulapur Bast, Ludhiana, Punjah, India, | Thousand S Hundred

Mo, IL10246443) 121001 Sty Twa Qrily)
For, further delads please confacl % Authorised QMicer af Branch Office: 500 21, 5TH FLOOR LLICHIANA
FEROZGANDHI MARKET, LUCHIAMA PLSJAR - 141001 %r Corporate Ofice; Plot Mo 98, Prase-Y, Udyog Vinar,
Gurgaan, Haryana

Place: Ludhiana  Date: 103203

before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Dated this 09th day of March 2023
Hame(s) of Applcant
1. Sumit Goyal
2. Shanky Goyal
3. Goyal Sons Taveri Put Ltd
4. Goyal Sons Jewels Pvi Ltd

Sdi- Authonised Officer, For IIFL Hame Finance Limited

FORM - A
PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruplcy Board of
India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
GKEM INTERNATIONAL PRIVATE LIMITED

RELEVANT PARTICULARS

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruplcy Board of
India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF GRID
INDUSTRIES PRIVATE LIMITED
RELEVANT PARTICULARS

MINIMUM APPLICATION SIZE OF 1,000 EQUITY SHARES AND IN MULTIPLES OF 1,000 EQUITY SHARES THEREAFTER

| RISK TO INVESTORS: |
1. Dur Equity Shares have never been publicly traded, and may experience price and volume fluctuations following the completion of the [ssue. Further, our Equity
Shares may not result in an active or liquid markat and the prica of our Equity Shares may be vokatile and you may be unabde to resall your Equity Shares at or
above the 1ssue Price or at all.
2. ?T: wmst of acquisifion of Equity Shares by our Promoters is ¥2.50/- per Equity Share of Yogesh Jiwanlal Lakhani and ¥2.50/- per Equity Share of Jagruti
ges :

3. Weighted average cost of acquisition;

Types of transactions Wﬁﬂﬁm&m; “B_;H;h q;::]tplmhm
Weaghted average cost of acquisition of prmary / new issue of shares. NA*
Weighted average cost of acguisition for secondary sale [ acguisition of shares. NA**

Weighted average cost of acquisition based on last 5 primary or secondary transactions (sacondary transactions il

where Promoter / Promotar Growp entities or shareholder{s) havingthe right to nominate director(s) in the Board of our

Company, are a party to the transaction), not older than 3 years prior fo imespective of the size of transactions.

Note: *There were no primary | mew {ssue of shares (eguily | converfilie securibies) offer than Equily Shares issued pursuan! to a banus issue on Decernber 10, 2021, in

fast 18 months and three years prior to the date of the Prospectus.

=* There were no secondary sales / acquisiion of shares (equily / comvertible secuniies) (excluding gifts) transaciions i st 18 maonths from the date of the Prospectis.
Investors are required to refer section titled “Risk Faclors™ on page 27 of the Prospecius.

ASBA’

LP1 - Now mandatory in ASBA for Retail Investors a[!:g['.rln-u through Registered Brokers, DPs & RTAs. Retail Investors also have the options to
UP f 7| submit the application directly o the ASBA Bank (SC58s) or to use the lacility of linked online trading, demat and bank account.**

OPENS ON: TUESDAY, MARCH 14, 2023

CLOSES ON: FRIDAY, MARCH 17, 2023

Simple, Safe, Smart way of Application - Make use of it!!!
*Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank account, investors
can avail the same. For further details check section on ASBA below. Mandatory in Public Issues from January 01, 2016. No cheque will be accepled.

Investors are reguired to ensure that the Bank Account used for applying is linked to their PAN.

=*UP1-Now available in ASBA for all indiidual investors applying in public offers where the application amount is up to ¥5,00,000, applying through Registerad Brokars,
Syndicate, DPs & ATAS. Retail Individual Investors and Mon-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5Bs)
of to use the facility of linked onling trading, demat and bank account. investors must ensure that their PAN is linked with Aadhaar and are in compliance with CBOT
noification dated February 13, 2020 and press ralease dated Juna 22, 2021, read with press release dated September 17, 2021

ASEA has to be availed by all tha investors except anchor imvastors. UP1 maybe availed by (i) Retail Individual Investors apphying in the Retail Portion, and (i) Individual
Non-Institutional Investors applying with an apphcation size of up to 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer fo
the details given in ASBA form and abridged prospectus and also please refer to the section “lssue Procedure ” beginning on page 232 of the Prospactus. The process
is also avaiiable on the website of Association of Investrent Bankers of India (“AIBI™), the website of BSE Limited ("BSE™) and in the General Information Document.
ASEA Application forms can be downloaded from the website of the Stock Exchange and can be obfained from the fist of banks that is available on the wabsite of
Securities and Exchange Board of india (*SEBI") at www.sebi.govin.

**List of banks supporting UPI is also available on the website of SEBI at www.sebi.govin. For the list of UPI Apps and Banks fve on PO, please refer to www.sebi.
gov.mn. Investors apphying using the UPI Mechanism may apply through the SCS8s and mobile applications whose names appear on the website of SEBI (https:/fww.
sebi.gov.in‘sebiweb/other/OtherAction.do YdoRecognisedFpl = yes&intmld =40 and hitps:www.sebi.gov.in‘sebiwab/other/Otherfction.do YdoRecognisedpl = yesdint
mid=234) respactively, as updated from fime to time. Kotak Mahindra Bank Limited has been appointed as Sponsor Bank for the Issug.

For issue related grievance investors may contact: Shreni Shares Private Limited Mr. Krunal Pipalia Tel: +91-22-2808 8456, E-mail: Info@shreni.in. For UPI related
queries, investors can contact NPCI at the toll-free number: 18001201740 and Mail Id: Ipc.upic@npci.org.in; Kotak Mahindra Bank Limited at Tal: 022 — 6605 6588 and
Email: cmsipoi@kotak.com; and the Registrar to the Issue at Tel; 022 - 6263 3200 and E-mail: ipodEbigshareontine.com. All Investors shall participats in this issue
only throegh the ASBA process. For details in this regard, specific attention is invited to “lssee Procedure” on page 232 of the Prospectus. Applicants should ensure
that DP 10, PAN, UPI ID {if applicable, in case of investor applying through UPI mechanism) and the Cliant 1D are comectly fillad in the Application Form, The DP 1D,
FAM and Client 10 provided in the Application Form should match with the DP 1D and Client 1D available in the Depository database, otherwise, the Application Form
is liable to be rejecled. Applicant shoubd ensure that the beneficiary account provided in the Application Farm is active. Applicants should note that on the basis of the
PAN, OF ID and Clent ID as provided in the Application Form, the Applicant may be deemad to have authonized the Depositonias to provide to the Registrar to the [ssue,
any requested Demographic Details of the Applicant a5 available on the records of the depositories. These Demographic Details may be used, among other things,
for any correspondences related to the issue. Applicants are advised fo update any changes to their Demographic Details as available in the records of the Depository
Participant to ensure accuracy of records. Any delay resulting from failure to epdate the Demographic Details would ba at the Applicants sole risk.

PROPOSED LISTING: The Equity Shares issued through the Prospectus are proposed to be listed on the on SME Platform of BSE (“BSE SME™), Our Company has
recelved ‘In-principle’ approval from BSE for the listing of the Equity Shares pursuant to letter dated February 06, 2023 for using its name in the Prospectus for Bsting
of our sharas. For the purposes of the Issue, the Designatad Stock Exchange shall be BSE SME.

DISCLAIMER CLAUSE OF SEBI: Since the Issue is being made in terms of Chapter IX of the SEBI {ICDR) Requlations, the Draft Prospectus was not filed with SEBI
and 3EBI has not issued any observation on Offer Document. Hence, there s no such specific disclaimer clause of SEBI. However, investors may refer 1o the entire
“Disclaimer Clause of SEBI on page 213 of the Prospectus.

DISCLAIMER CLALSE OF BSE: It is to be distinctly understood that the permission given by BSE should not in any way be deemed or construed that the Offer Dacument
has been clearad or approved by BSE nor doas it certify the correctness or completaness of any of the contents of tha Offer Documeant. The investors are advised to
rafer to the Dffer Document for the full text of the "Disclaimer Clause of BSE™,

GEMERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can
afford to take the risk of kosing their investment. Investors ara advised to read the risk factors carefully bafore taking an investment decision in this issue. For taking an
investment decision, invesiors must rely on their own examination of the Issuer and the Issue including the risks invoheed, The Equity Shares inthe Issue have neither
been recommended nor approved by SEBI nor does SEBI guarantee the accuracy or adeguacy of the Prospectus. Specific attention of the investars is invited to the
section titled "Risk Factors ™ beginning on paga 27 of the Prospacius.

BASIS OF ISSUE PRICE: The Issue Price is delermined by the Company in consultation with the Lead Manager, The financial data presented in chapier “Basis for
Issire Price” on page 96 of the Prospecius is based on Company’s Restated Fnancial Statements. Investors should also refer to the chapter titled “Risk Factors™ and
‘Restated Financial Statements™ on page 27 and 163 respactively of the Prospectus. The Independent directors at a meeting recommended the Price noting that the
Price is justifiedbased on quantitative factors and key financial and operational performance indicators ("KPIs") disclosed in "Basis for |ssue Price’ section visa-vis the
WACA of past fiveprimary issuances /secondary transactions disclosed in the “Basis for Issue Price” section.

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013:

Main Objects as per MoA of our Company: For information on the main objects of our Company, see “Hisfory and Cerfain Corporate Maffers” on page 135 of the
Prospectus and Clause lli{a) of the Memaorandum of Association of our Company. The MoA is a material document for inspection in relation to the Issue.

Liability of Members: The Liability of members of Company is Limited.

Amount of Share Capital of our Company and Capital Structure: The authorised, issued, subscribed and paid-up Equity Share capital of the Company as on the data
of the Prospectus is as follows: Authorised Share Capital of $15,00,00,000 drvided into 1,50,00,000 Equity Shares of F10/- aach, Pre-Issua Issuad, Subscribed &
Paid-up Share Capital is ¥10,12 87,800 divided into 1,01,28,780 Equity Shares of T10/- each. For details of the share capital and capital structure of the Company see
“Capital Struclure ™ on page 64 of the Prospecius.

Name of the Signatories to the MoA of the Company and the number of Equity Shares held by them:

DRIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (%) Mo. of Shares Name of Promoters Face Value (%) No. of Shares
Yogesh Jiwankal Lakhani 10.00 g.000 Yogesh Jiwanlal Lakhani 10.00 1.01.24,323
Jiwanlal Vanmalidas Lakhani 10.00 1,000 Jagruti Yogash Lakhani 10.00 400
Kusumben Jiwanlal Lakhani 10.00 1.000
LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
f ‘ P '"
SHRENI BRIGHT
SHARES PVT. LTD

Khyati Mishra

Company Secretary and Compliance Officer

801, Bth Flnor, Grescent Tower, Near Morya House,
Fame Infinity Mall, Off New Link Road, Andheri (West),
Mumbai 400 053, Maharashtra, India.

E-mail: investor@brightoutdoor.com

Website: www_brightoutdoor.com

Investors can contact the Compliance Officer or the
Registrar to the Issue in case of any pré- iSsUe or post-

Contact Person: Krunal Pipalia Contact Person: Babu Rapheal C Eﬁgﬁéﬁ.ﬁfﬁ? grrgg{ﬂgﬁéﬂsnﬁ iﬂgg]ﬁﬁggﬁtﬁ?ﬁ

BIGSHARE SERVICES PRIVATE LIMITED

Office No 56-2, 6th Floor, Pinnacle Business Park, Next

1o Ahura Centre, Mahakali Caves Road, Andheri (East),
Mumbai-400059, India.

Tel:+ 91 22-6263 8200

Email: ipo@bigshareontine.com

Investor Grievance E-mail: investor@bigshareonling.cam
Website: www bigshareonline.com

SHRENI SHARES PRIVATE LIMITED
Office Mo. 102, 1st Floor, Sea Lord CHS, Ram
Magar, Borivali (West), Mumbai - 400 092,
Maharashtra, India

Telephone: 022 - 2308 B456

E-mail: shrenishares@gmail.com

Investors Grievance E-mail; infod@shreni.in
Wehsite: www._shrani.in

Mame of Corporate Deblor

GRID INDUSTRIES PRIVATE LIMITED

Date of Incorporation of
Corporale Deblor

Tth March, 2013

Authonty under Corporate Debior
s IncorporatedFRegisierad

Regisirar of Companies -~ Dalhi under
Companies Act 1356

Name of Corporale Debilor

GREM INTERNATIONAL PRIVATE LIMITED

Datae of Incorporation of
Corporate Dabtor

12th July, 2012

Authority under Corporate Debior
is IncorporatedMegistared

Registrar of Companies — Delhi under
Companias Act 1956

Corporate ldenbity Number /
Limited Liabllity ldentification
Number of Corporate Debior

UZT100HR2013PTCO48518

Address of the Registered Office
and Prncipal Office (If Any) of
Corporate Dablor

Registered Office : Plot No. 63, sector
5. IMT-Manesar, Gurugram (Gurgaon )-
122050, Haryana, India

Insolvency Commencement data
in respact of Comporate Debior
jorder copy mecenwed on iR
March, 20Z23)

6th March, 2023

Corporate denlity Numbar /
Limited Liability Identification
Number of Co rporate Deblor

UST1900HR2012PTCO46470

Address of the Registered Offica
and Principal Office (If Any) of
Corporate Debtor

Registerad Office : Plot No. 63, sector
5, IMT-Manesar, Gurugram (Gurgaon -
122050, Haryana, India

Insolvency Commencament date
in respect of Corporate Debtor
{order copy received on Tth
March, 2023)

6th March, 2023

Estimated Date of closure of
insolvency Hesolution Process

2nd Seplember, 2023

Estimated Date of closure of
Insolvency Resolution Process

2nd Seplember, 2023

Name and Regisiration Number of
Tha Inbonim Resolution Professional

Gaurav Gupta, Reg. No: IBBINPA-D01/
IP-00G56/201 7- 18100986

Mame and Registration Mumber of
The Interim Resolution Professional

Gauray Gupta, Reg. Mo IBBINPA-DD1/
IP-00556/2017-18/10086

Address and Emal of Tha
Interim Resolution Profassional
as registered with Board

203, Savitn Complax-1, Naar Dholewal
Chowkl, Ludhiana-141003, Punjab
Email : ip.gndindusgzgmail.com

Address and Emaill of The
Interim Resolution Professional
as registered with Board

203, Savitri Complex-1, Near Dholewal
Chowk, Ludhiana-141003, Punjab.
Email: ip.gkemintemational@gmail.com

Address and Emal o be used
for comespondanca with Inlanm
Resolution Professional

203, Savitn Complex-1, Near Dholewal
Chowk, Ludhiana-141003, Punjab
E-mail ; ip grndindus@gman. com

Address and Emall 1o be wsed
for comespondence with Interim
Resolution Professional

203, Saviiri Complex-1, Near Dholewal
Chowk, Ludhiana-141003, Punjab.
E-mail: ip.gkeminternationalifgmad.com

Lasl dale for subimission of claims

22nd March 2023 (14 days from date
of receipt of order)

Lasi date for submission of claims

22nd March 2023 (14 days from dale
of recespt of onder)

identthed o acl as Aulhorized
Represanlabve of Cradilors in a
class (Threa namas lor aach class)

Classes of Creditors, if any, under | Nil Classes of Creditors, f any, under | Nil

clause (b) of sub section (BA) of clausa (b} of sub section (BA) of

Section 21, asceriained by the Section 21, ascertained by the

Interim Resolution Professional Interim Resolution Professional

Namas of Insolvency Professionals | Not Applicable Mames of Insolvency Professionals | Not Applicable

identited o acl as Aulhonzed
Representative of Craditors in a
class [Threa names fior each class)

a) Ratevant forms and b) Details
of Authorzed represaniaives
are aviilable ol

a) Ralevanl forms forma can ba
downloaded fram the website of 1BBI
hitps /fibbi.gov.in. /downloadform himi
b) Details of Authorized representative-
Mol apphcable

1. Notice is hereby given thal the National Company Law Tribunal has orderad the
commencement of & Comorate Insolvency ResoluBon Process againsi GRID
INDUSTRIES PRIVATE LIMITED on date 06032023, (The certified copy of the said
prder was made svailable on 0T032023). 2. The creditors of GRID INDUSTRIES
PRIVATE LIMITED are harsby called upon to submil ther claims with prool on o
belore 22nd Manch 20 o the Resclution Prolessional (RP) a1 the address manhoned
against fem no. 10. 3. The financial Creditors shall submil their claims weth proal by
piecironic means only, & ot oreddors midy Submmil thdr ClRims with ;_ﬁ;-:'n‘ I pErson
by registered post or by electronic means. 4. A financial credior balonging 1o a class
BE lisisd agansl this amry No 12, shall indicais is choice of authorized e talive
from among e thres insolvency professionals isted agains! eniry No.13 10 act s
authorized representative of the class [specily ciass] in Form CA_ 5. Submission of
false or missading proofs of ciasm shal alirac! panaibes

Date : 10.03.2023
Placa ; Ludhiana

Sdl-

GAURAV GUPTA

{Interim Resolulion Prolessional of
GRID INDUSTRIES PRIVATE LIMITED)
IBBIIPA-001NP-00558/2017-1810986

a) Relevani forms and b) Details
of Authorized representatives
are available al

a) Relevant forms : forms can ba
downloaded from the website of 1BBI
h1IE5 ihbbigov.in /downloadiorm. kiml
b) Details of Authonzed representalive-
Not applicable

1. Notice 1s hereby given that the Mational Company Law Tribunal has orderad

the commencement of a Corporale
GEEM INTERMATIONAL PRIVATE LIMI
ol the said order was made avallable on

INTERNATIONAL PRIVATE LIMITED are hereby called upon o submil their claims
with proof on or before 22nd March 2023 1o the Resolution Professional (RF) at the

address mentioned agains! dam na, 10,

clasms with proof by elecironic maans anly, All other creditors may submid thair clams
with proof in parsan, by registerad post or by alectronic maans. 4, A financlal creditor

balonging %o a class as histed against 1

authorized represontative from among the three insolvancy professionals listed
against antry No.13 to act as authorized representative of the class [specify class) in
Form CA, 8 Submission of false or misleading proofs of claim shall attract penalties

Insolvency Resolution Process against
TED on date 06/03/2023. (The carified copy
07032023}, 2, The creditors of GKEM

3. The financial Creditors shall submil thair

he antry No. 12, shall indicata its choice of

Data ; 10.03.2023
Placa | Ludbiamnn

Sdi-
GAURAV GUPTA
{Intarim Rasolution Prolessional of

GKEM INTERNATIONAL PRIVATE LIMITED)

IBBIIPA-DD /IP-D0SSE/2017-18/10986

AVAILABILITY OF PROSPECTUS: Investors should note that Investment in Equity Shares invalves a degree of risk and investors are advised to refer to the Prospectus and
the Risk Factors contained therein, before applyving inthe Issue. Full copy of the Prospectus is available at the website of Stock Exchange at www.bsesme.com, the websita
of Lead Manager at www.shreni.in, the website of our Company at www.brightoutdoor.com and the website of SEBI at www,sebi.gov.in,
AVAILABILITY OF APPLICATION FORMS: Application Forms can be obtained from the Registered Office of Company, and registered office of Lead Manager, Shreni Shares
Private Limited. Application Forme can also be obtained from the Stock Exchange and the st of SCSBs is available on the websites of the Stock Exchange and SEBI
BANKER TO THE ISSUE & SPONSOR BANK: Kotak Mahindra Bank Limited
All capitalized terms used herein and not specifically defined shall have the same meaning as ascnbed to them in the Prospectus dated March 03, 2023.
For Bright Outdoor Media Limited
s5d/-
Yogesh Jiwanlal Lakhani
Date: March 08, 2023 Designalion: Chairman and Managing Direclor
Place: Mumbai DIN: 00845616

BRIGHT OUTDOOR MEDIA LIMITED is propasing, subject to market conditions and other considerations, public issue of its Equity Shares and has filed the Prospectus
with the Registrar of Companies, Mumbai, Maharashtra on March 03, 2023. The Prospectus is avaitable on the website of the Lead Manager al www.shrend.in, the
website of the BSE i.e.. www.bsesme.com, and website of our Company at www.brightoutdoor.com.

Investor should read the Prospectus carefully, including the Risk Factors on page 27 of the Prospectus before making any investment decision.

The Equity Shares have not been and will not be registered under the LLS. Securities Act 1933, as amended (the "Secunities Act”™) or any state securities laws in the
Linited States and may not be issued or sold within the United States or to, or for the account or benafit of, *L.5. persons™ (as defined in Reguiation 5 of the Securities
Act), except pursuant to an exemption from, orin & fransaction not subject to, the registration requirements of the Securities Act. Accordingly, the Equity Shares will be
issued and sokd (i) in the Unitad States only to "gualified instifutional buyers”, as defined in Rube 144A of the Securitias Act, and (i) outside the United States in offshore
transactions in reliance on Regulation 5 under the Securities Act and in compliance with the applicable laws of the jurisdiction where those offers and sales occur. The
Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction outside India and may not be issued or sold, and Application

tiom. _|:§r3_

KHFM

KHFM HOSPITALITY AND FACILITY MANAGEMENT SERVICES LIMITED

(Corporate Identification Number: L74930MH2006PLC159290)

Registered Office: 01, Nirma Plaza, Makhwana Road, Marol Naka, Andheri (East) Mumbai MH-400059 IN
Tel: +91 22 4057 4319; E-mail: cs@khfm.in; Website: www.khfm.in

Contact Person: Mr. Rahul Krishna Pathak, Company Secretary, Compliance Officer and CFO

PROMOTERS OF OUR COMPANY ARE RAVINDRA MALINGA HEGDE AND SUJATA RAVINDRA HEGDE
NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KHFM HOSPITALITY AND FACILITY MANAGEMENT SERVICES LIMITED
RIGHT ISSUE EXTENDED: REVISED ACTIVITY SCHEDULE

This advertisement is for information purposes only and does not constitute an offer or an invitation or a recommendation to purchase, to hold or sell securities. This is not an announcement
for the offer document. All capitalized terms used herein and not defined herein shall have the meaning assigned to them in the letter of offer dated Tuesday, February 14, 2023, the ‘Letter of
Offer’ or (‘LOF’) filed with the National Stock Exchange Limited (‘NSE’) and the Securities and Exchange Board of India (‘SEBFI’).

ISSUE OPENS ON

LAST DATE FOR RECEIPT OF RIGHTS ISSUE
APPLICATION EXTENDED UP TO

ISSUE CLOSES ON*

MONDAY, FEBRUARY 27, 2023

WEDNESDAY, MARCH 15, 2023

WEDNESDAY, MARCH 15, 2023

On the Issue application

*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are credited to the demat account of the
Renouncee(s) on or prior to the Issue Closing Date.

ISSUE OF UPTO 1,00,22,299 (ONE CRORE TWENTY TWO THOUSAND TWO HUNDRED AND NINETY NINE) FULLY PAID -UP EQUITY SHARES OF FACE VALUE OF X 10/- EACH (‘RIGHTS EQUITY|
SHARES’) OF OUR COMPANY FOR CASH AT A PRICE OF ¥ 24.00/- (RUPEES TWENTY-FOUR ONLY) EACH PER RIGHTS EQUITY SHARE (INCLUDING PREMIUM OF ¥ 14.00/- PER EQUITY SHARE)
(THE ‘ISSUE PRICE’), AGGREGATING UPTO T 24,05,35,176/-@ (RUPEES TWENTY FOUR CRORES FIVE LAKHS THIRTY FIVE THOUSAND ONE HUNDRED AND SEVENTY SIX ONLY) ON ARIGHTS
BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 LOT OF RIGHT SHARE FOR EVERY 1 LOT OF EQUITY SHARE HELD I.E., 3,100 (THREE THOUSAND
ONE HUNDRED) RIGHTS SHARES FOR EVERY 3,100 (THREE THOUSAND ONE HUNDRED) EQUITY SHARES HELD BY THE EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
ON FRIDAY, FEBRUARY 10, 2023 (THE ‘ISSUE’). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS ¥ 24.00/- WHICH IS 2.4 TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR
FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED ‘TERMS OF THE ISSUE’ ON PAGE 146 OF THE LETTER OF OFFER.

Amount Payable per Rights Equity Share

Total
324.00

%10.00 314.00

Total

310.00 314.00 T24.00

324.00/- (Rupees Twenty-Four Only) per Right Equity Share per Rights Entitlement, including a premium of 14.00/- (Rupees Fourteen Only) per Rights Equity Share. Taking into consideration the Market Lof|
the Issue Price payable amounts to ¥74,400.00/- (Rupees Seventy-Four Thousand Four Hundred Only) for the Rights Entitlement of 1 (One) Lot being 3,100 (Three Thousand One Hundred) Equity Shares;
*Assuming full subscription with respect to Rights Equity Shares.

ASBA*

Simple, Safe, Smart way of Application - Make use of it!!!*Applications Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank

account, investors can avail the same. For details, check section on ASBA below.

CLOSING DATE.

Date: Thursday, March 09, 2023
Place: Mumbai

PROCEDURE FOR APPLICATION: In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI Rights Issue Circulars and the ASBA Circulars, all Shareholders desiring to make an Application
in this Issue are mandatorily required to use the ASBA process. Shareholders should carefully read the provisions applicable to such Applications before making their Application through ASBA. For further,
details of procedure for application, see ‘Procedure for Application’ on page 155 of the Letter of Offer.

PLEASE NOTE THAT ONLY RESIDENT INVESTORS CAN SUBMIT THEIR APPLICATON USING THE ASBA PROCESS ONLY. ASBA FACILITY IS OPERATIONAL FROM THE ISSUE OPENING DATE.

LAST DATE FOR APPLICATION: This is to inform the Eligible Shareholders of the Company that the date of closure of the Rights Issue, which opened on Monday, February 27, 2023 scheduled to close on
Friday, March 10, 2023 has now been extended by the Company from Friday, March 10, 2023, to Wednesday, March 15, 2023, vide the Resolution of Rights Issue committee dated Wednesday, March 08,
2023, in order to provide an opportunity to shareholders to exercise their rights in the Rights Issue.

ACCORDINGLY, THE LAST DATE OF SUBMISSION OF THE DULY FILLED IN APPLICATION FORM IS WEDNESDAY, MARCH 15, 2023, BEING THE ISSUE CLOSING DATE.

ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM: PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN
DEMATERIALIZED FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY SUCH INVESTOR ON THE RECORD DATE I.E. FRIDAY, FEBRUARY 10, 2023.

ELIGIBLE SHAREHOLDERS OF THE COMPANY WHO ARE ENTITLED TO APPLY FOR THE RIGHTS ISSUE ARE REQUESTED TO TAKE NOTE OF THE ISSUE CLOSURE i.e. WEDNESDAY, MARCH
15, 2023. ACCORDINGLY, THERE IS NO CHANGE IN THE LETTER OF OFFER, ABRIDGED LETTER OF OFFER, STATUTORY ADVERTISEMENT, ENTITLEMENT LETTER AND APPLICATION FORM
EXCEPT THE MODIFICATION IN THE ISSUE CLOSING DATE, RESULTANT CHANGE IN THE INDICATIVE TIMETABLE OF POST ISSUE ACTIVITIES ON ACCOUNT OF EXTENSION OF ISSUE

Unless otherwise specified, all capitalized terms used herein shall have the same meaning ascribed to such terms in the Letter of Offer.

For KHFM HOSPITALITY

AND FACILITY MANAGEMENT SERVICES LIMITED
On Behalf of the Board of Directors

Sd/

Ravindra Malinga Hedge

(Managing Director)

,., Chandigarh
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FORM A FORM - A
PUBLIC ANNOUNCEMENT PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF GRID
INDUSTRIES PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Deblor GRID INDUSTRIES PRIVATE LIMITED

[Under Regulation 6 of the Insolvency and Bankruplcy Board of
India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GKEM INTERNATIONAL PRIVATE LIMITED
RELEVANT PARTICULARS
Name of Corporate Debtor GKEM INTERNATIOMAL PRIVATE LIMITED

& Incorporaled/Regisierad Companies Act 1858

Date of Incorporation of Tth March, 2013 Uate of Incorporation of 12th July, 2012
Corporale Debtor Corporate Debilor
Authority under Corporate Debtor | Registrar of Companies — Dedhl under Authonty under Corporate Deblor | Registrar of Companies — Dalhi under

Corporate |dentity Number [ | U27T100HR2013PTCO48518
Limited Liability Identification

Number of Corporate Deblor

Companas Acl 1956
US1800HR2012PTCO4B4 TS

s Incorporated Registered

Corporate Identity Number /
Limited Liabdity |dentification
Mumber of Co rporate Dablor

Address of the Registered Office | Registered Office - Piot No. 63, secior Address of the Registerad Office | Registered Office - Plot No. 63, sector
and Principal Office (If Any) of | 5, IMT-Manesar, Gurugram (Gurgaon and Principal Office (f Any) of | 5, IMT-Manesar, Gurugram (Gurgaon -
Corporate Deblor 122050, Haryana, India Corporate Deblor 122050, Haryana, India

Insolvency Commencement date | 6th March, 2023 Insolvency Commencemant date | 6th March, 2023

in respect of Corporate Deblor n respect of Corporate Deblor

jorder copy receanved on Tih (order Copy recarved on T'th

March, 2023) March, 2023)

Estimated Date of closure of | 2nd September, 2023

Insolvency Resolution Process

Estmaled Dale of closure of
Insolvency Resolution Process

£nd September, 2023

Name and Registraton Number of
Tha Interim Resolution Professional

Gaurav Gupta, Reg No: IBBUIPA-O01/
IP-DO556/2017-18/10986

Gaurav Gupta, Reg. No; IBBUIPA-001/
IP-00558/2017- 181100986

Name and Regsiration Number of
The Intenm Resolution Professional

203, Savitri Complex-1, Near Dholewal
Chowk, Ludhiana-141003. Punjab
Email . ip gndindusigmail com

Address and Emall of The
Interim Resolution Prolessional
as registerad with Board

Address and Emaill of Tha
Intenim Resolution Professional
as registered with Board

203, Sawilri Complax-1, Mear Dholawal
Chowk, Ludhiana-141003, Punjab
Email: ip. gkemintamaticnalfgmail com

203, Savitri Complex-1, Near Dholewal
Chowk, Ludhiana-141003, Punjab
E-madl © ip gridindusi@gmad com

Address and Email to be used
for correspondence with Interim
Resolution Professional

Address and Email lo be used
lor comaspondence with Inlérim
Resoluton Professional

203, Savitri Complex-1. Mear Dholewal
Chowk, Ludhiana-141003, Punjab
E-mail. ip gkeminlamational@gmail com

Last date for submession of claims | Z2nd March 2023 (14 days from dale

of recedpl of order)

Last date for submission of claims | 22nd March 2023 (14 days from date

of receipl of order)

Classes of Creditors, If any, under | Nil
clause (b) of sub secton (BA) of
Section 21, ascertained by the
Imierim Resolution Professional

Classes of Creditors, if any, under | Ml
clause (b) of sub sachon (BA) ol
Secton 21, ascertained by the
interim Resodution Prolessional

Mames of Insolvency Prolessionals
identified to act as Authorized
Reprasenialive of Creditors in a
tlass (Three names for each class)

Mot Applicable

Names of Insolvency Professionals
denthed o acl as Authonzed
Representatve of Creditors n a
class [Thres names for each class)

Nat Apglicabie

a) Relevant forms : forms can be
of Authorized represantatives | downloaded from the website of 1BBI
are available at hitps://ibbi. gov.in./downloadiorm_ himd

tails of Authorized represantatve-
Not applicable

a) Relavant forms and b) Details

1. MNofice is hereby gven that the Nabonal Company Law Trbunal has ondened the
commencement of a Corporale Insolvency Resolufion Process agains! GRID
INDUSTRIES PRIVATE LIMITED on dale 060002023 (The centified copy of the sad
onder was made available on 0T032023). 2. The creditors of GRID INDUSTRIES
PRIVATE LIMITED are hersby called upon fo submit thesr diasms with proof on or
bafora Z2nd March 2023 o the Resolution Professional (RP) at the address menioned
against iterm no. 10. 3. The financal Creditors shall submil their claims with proof by
plectronec maans only, All obher crediors may submd thesr claims with proof in person
by reqistered post or by electronic means. 4. A financal creditor belonging 1o a class
s hsied againsi he entry Mo. 12, shall ndicate is choice of authonzed representatve
rom among the three nsolvency professionals listed aganst enfry No.13 o acl a5
authorized representative of the class [specfy dlass] n Form CA_ 5. Submission of
faise or mesleading proofs of casm shall attract penaites

Sl

GAURAV GUPTA

(Intenim Resoluton Professional of
GRID INDUSTRIES PRIVATE LIMITED)
IBBUIPA-0D1AP-D05567201 7- 18110386

Date : 10.03.2023
Piaca | Ludhiana

a) Hatavant forms and b) Detadls
of Authorized representatives
ane avalable al

a) Falevanl forms lorms can ba
downloaded from the website of BB
hﬂﬂiglhfhl ov.in. /'downloadform. himil
b il of Authonzed represantative-
Mot applicable

1. Notice & hemeby gven thal the National Company Law Tribunal has ordered
the commencement of a Corporate Insolvency Resolution Process against
GKEM INTERNATIONAL PRIVATE LIMITED on date 06/03/2023. (The centified copy
of he sad onder was made available on 0703°2023). 2. The creditors of GKEM
INTERNATIONAL PRIVATE LIMITED are hereby called wpon to submil thesr claims
with prood on or beliore 22nd March 20273 io the Resolulion Professional (RP) ai the
address mentioned agains! dem no. 10. 3. The financial Creditors shall submit ther
ciaams wath proof by slectronic means only. Al other creditors may submit thewr clasms
with proof in parson. by registerad post or Dy electronsc means. 4. A financial creditor
belonging 1o a class as ksted agains! the entry No. 12, shall indicate is choica of
auhorzed representative from among the three insolvency professionals Ested
aganet enfry Mo.13 o act as authonzed representaiive of the dass [specify class] in
Form CA. 5. Submesson of faisa or misieading prools of claim shall afiract penaltes.

Sel-
GAURAY GUPTA

{Interim Resolution Professional of

GKEM INTERNATIONAL PRIVATE LIMITED)
IBBLIPA-001/1P-00556/2017-18/10986

Date : 10.03.2023
Place : Ludhiana

www . readwhere . com

Chandigarh



